
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL. SCNCH

A. No. 2 9 0 2 of "19 9 7

Mew Delhi, dated this tht Auciust,

Shr-1 Tripurari Upadhyay,
S/o shri Nar Singh NaraLn Upadhyay,
R/o '0'-2L5S, Man da walls Faziiour ,
Delhi-92„

(By Advocate; Shrl P, Pandey)

V e i" s Li 3

1 . Post Master General.
M!egTidoot Shawan , Nevj DeIhi .

2. Asst. Supdt.. of Post Offices.
Krishna Bihar- , New Delhi.

3. Post Master,

P. 0 . P a L p a r' g a n j ,

Deliii-1 1 009? .

APPLICANT

R£ hPONDE NT S

(By Advocate: Shri S.M. Arif)

OR,DER (0 i" a 1)

8Y HO,N..',B,L.£ MR,,; A,D,I,GE„. :.VI,C,E C.H.AI,,!iP!A,N ( Ay..

Applicant impugns respondents order da tec

disengaging him as'a substitute E.O, Agent and

seeks adirecti on f or appointnieii 't. as an E. D.
o

employee in against any vacancy in

accordance .with departmental instructions on the

SLioiect.

2. I have heard Shri Pandey for .applicant and

Shri- Arif for respondents.

Applicant was provided as

Packer by SLiri Dinesh Kumar,

2 3.3.9 A (Ann.

,  Substitute

. D. Paclre;■

R--2) consequent to Shrx

Dinesh Kumar s appoirrtment as a postman. Upon the

reversion of Shri Dinesh Kumar to the post of E.D.

Packer in Sept. 95, applicant was dlsenaged.

/?



'W
Applicant states that with a mo

Dinesh Kumar's return as £=D. r' o. i\ c-1 1 1 kJ vy c:i -t

appoin ted again as daily waye postrrian. 11 appear s
5'/vvi ^

th.at this time. oiicr bhrl i-'iai iO,;

Ye.dav as Substitute E.D. Packer who is working in

Diiresi'i Kumar' s place.

5 , I n s t r Li c t i o n s r- e g a r d i n g e ri g a g e ri r e. n t o r

Substitute 'E.U. Agents are contairred in ISie DG

P81.T s letter dated 7.12. 7.2 (Ann. R-i 1 ), and as

applicant was brought as Substitute L.P. Paorer

on the risk and responsibility of Dinesh Kumar,

who subsequently returned to his post as D.

Packer, applicant does not have any enforceable

claim on the aforesaid post.

>

However

c o i; s 1 d e r- i it g tj n g a g e m e n t o 'f ̂  E . D. t hi e y s I'r o lu i c

IT ana wnen responaeii l.s are

consider the claims of applicant having regard to

the fact that he has already put in 1 1 /2 years

experience in this area of activity with the

respondents. Such consideration should be in

accordance with rules and instructions on the

sub ject.

This 0.A. stands disposed of accordingly

No costs,

( S „ R ,

VICE CHAIRMAN (A


